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Directors) of p iblic limited companies and of 
sue} private limited companies as are 1 
ibsidiarv»s of pub'ic limited compa ies. These 
torm a very insigniflca it proportion of She 
total number ol employees in the Corporate 
Secto'. There is, at present no provision in the 
Companies Act to regulate the remuneration 
0f other employees in the private sector. The 
question whet ler Companies Act should be 
amen ed to bring the remuneration payab! . to 
its other Senior Executives (otier than 
Managaing Directors and Whole-time 
Directors etc.) also withii the ambit of Com-
panies Act, though income ceilings, is sti'l 
under cons deration of the Government. 

Memorandum from AIN-PCC    emplo-
yees Federation regarding collapse of Sewa 

Nagar fly-over   bridge 
i-2340-C. SHRI DIPEN GHOSE: Will 

the Minister of ENERGY be pleased 
to state: a 

(a) whether Government have received a 
memorandum dated the 11th December, 1981 
by the AH India National Project 
Construction Corporation Ltd., Employees 
Federation regarding the collapse of Sewa 
Nagar Fly-over bridge in Delhi; and 

(b) if so, what is Government's reaction  
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIKRAM 
MAHAJAN);  (a) Yes, Sir. 

(b) The Sewanagar Flyover is being 
constructed by the National Projects 
Construction Corporation °n behalf of the 
Railways. The Ministry of Railways has 
already ordered a high-powered enquiry 
committee t° go into the cause of the collapse 
and recommend remedial measures to avoid  
such  incidents  in   future. 

12 NOON 

RE. SPECIAL MENTIONS 
SHRI ARVIND GANESH KUL-KARNI 

(Maharashtra): On Friday you allowed me to 
make a special mention. You said you would 
wait for five minutes. 

MR. CHAIRMAN:   About? 
SHRI ARVIND GANESH KUL-KARNI: 

About the NAFED and the NCCF.    You said 
you will wait. 

MR. CHAIRMAN: He will hear you. 
SHRI ARVIND GANESH KUL-KARNI: 

But who will give the direction? You gave the 
directive here. Is Mr. Deputy Chairman com-
petent.     (Interruptions) 

tPreviously Unstarred Question 2641, 
transferred from the 25th March, 1982. 


